
IN THE COURT OF ADDL. DIST. & SESSIONS JUDGE
HOJAI, SANKARDEV NAGAR.

Sessions case No-277/13.

State of Assam

Vs

Md.  Rehanuddin Ahmed (Borbhuyan) 

Present :

Sri P.K. Bora, A.J.S.

Addl. Dist. & Sessions Judge

Hojai, Sankardev Nagar.

     Ld. advocate for the  accused : Mr.  A.B.M. Siddique 

     Ld. advocate for the  State  : Mr.  R. Roy. Addl. P.P. 

 

     Evidence  recorded on : 30/7/14, 25/9/14, 29/10/14 

     Argument heard and judgment delivered on : 10/11/14 

Judgment

                                                (1)The case of the  prosecution  in brief  

is that  on 3/5/07  one  Abdul Ajij  lodged  an ejahar  before  the  I/C 

of  Akashi Ganga P/P  under Doboka P.S. to that  effect   that  on 

2/5/07 at  about  5-30 p.m.  one boy had came into  his shop and 

purchased cigarette  with a note with denomination of Rs. 100/- , that 

he suspected  the genuinity  of that  note and he question about the 

note to the said  boy  in presence  of  other  customers,  then  the boy 

confessed  that  the  note  was  fake  and  he  had   already   purchased 

cigarette  from the  shop  of one  Sahabuddin  with another note with 

denomination of Rs. 100/-. He with the help  of  other  persons 12 

another   fake  currency  notes were  recovered from  that boy.   The 

said  boy introduced  himself  as Md. Rehan Uddin Ahmed. 

                                                   (2)Having  received the ejahar police  

registered  a  case  ,  investigated  the  matter   and  finally  submitted 

charge sheet  against  the  said  accused person  U/S 489(B)/489(C) 

I.P.C.   The committing  Court  Committed the case to the Court of 

Ld. Sessions Judge , Nagaon . The said Ld. Court transferred  this 
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case to this  Court  for  disposal . The  accused person appeared before 

this Court . The written charge  U/S 489 (B) I.P.C.  explained and read 

over to the accused to which he pleaded not guilty. 

                                                (3)Point for determination:  

(1) Whether  the accused person  used a  counter fake currency   note 

having  known  the same  to be  a  counterfeit  note ?   

                            Reasons and decision there on 

                                                  (4) In the  course  of trial  prosecution  

examined    Md. Samsul Hoque as P.W.1, Md.  Noor  Mohamad as 

P.W.2, Md. Suraj Ali as P.W.3 ,  Md.  Badrul  Islam as P.W.4 . All the 

four   prosecution   witnesses  denied  the  prosecution  story   though 

P.W.1 , 2 and 4  admitted  their signature   in the  seizure  list  which 

was exhibited as Ext-1. But  they  also  stated that  they  were  not 

aware  as to why    their  signatures were  obtained by  police.   One 

person name Abdul Ajij  appeared before  this Court to vive evidence. 

But  he also stated that  he  never filed  any  ejahar  before  police.   So 

the  I.C. Doboka P.S.  is directed  to produce  the  actual  informant  in 

this case.   But  police  did not  follow  the  order  passed by  this 

Court and  no intimation was sent to this  Court . 

                                                    (5) Mr. A.B.M. Siddique  Ld.  

advocate for the  accused submitted before  this  Court  that  even  if 

the  informant   is   examined   it  will  not   yield any good to the 

prosecution, because  the  Section U/S 489(B) I.P.C.  demands  the 

intention of the  accused to use  the  counterfeit  currency  note after 

having  knowledge  the same  to be a counterfeit note and it  will 

come   the   evidence  of   prosecution   witnesses  only.  I.O.  during 

investigation did not make  any  effort to unearth whether the  accused 

was  involved with  any gang work  or  did he possess any instrument 

to prepare fake currency note.  

                                                      (6) But  in our  case  all the  four  

prosecution  witnesses did not mention a single  word against  accused 

and prosecution  also failed to  prove that all the four  prosecution 

witnesses were  liar. Thus seizure is not proved.  On the other hand 
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accused person denied  the  used of  any  counterfeit  note  and  also 

recovery  of 12  other  counterfeit currency  note from  him .  

                                                       (7) However  prosecution  has  not  

been   able  to  prove   the   case  against   the  accused  beyond   all 

reasonable doubt.  Thus the  accused person  is acquitted and set  at 

liberty forth with . 

                                                       Given under my hand and seal of  

this Court on this 10th day of Nov. 2014.  

                                                               Addl. Dist . & Sessions Judge 

                                                                    Hojai, Sankardev Nagar.

Dictated & corrected by me 

Addl. Dist. & Sessions Judge 

Hojai, Sankardev Nagar. 

Monuj.                  
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